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Neu Lie-lni this ths 4th Lay of D; comber, 1998

rion'ble amt, Lakshmi dwaminsthanj fismbar (3)

1, Sh . rendra dingh
o/0 dhr i h-am Kishan
l/illaga Oabarpur, F.b.Purkazi,
Tail, ana Jistt .f-i uza f f ar na op r ,■
ibP).

2. ahri Lai dingh
d/O ahri ,'1akh ham
Uillaya ; 3 a bar pur, P.O.Purkazi,
Teh.and Jistt. fluza f f a rnagar (UP)

tt I

(bane for tira aoplicants)

Vs.

1 . Co rn ma; n □ i, i 11 g 0 f f i c^' r ,
8 1 fj 5 03 T C ( Co-jfrie ci t £ n g g . Ir g. Ca m p).,
C/ 0 5 5 P 0 . •

2. dtatio.n Lommandsr
dta t .lo.i Ha a dquar t ar, •
hoorkoG,
Har id oa r F UP)

p. b. Li . . an Co Cen Lra 1, Lomrnand
Luc kno ij-G 2 ,

4. Union of India, through the
do CJ.-B Lr.r y, hinistry of jefenca.
Go'J t. 0 f Ind ia . i\]e u be Ih i.

n.ppl icbn tj

• • • i \ ri L3 ■') Q , i n Li
(dona for the respondents)

C h □ a |\ (Gi ,AL}-

Lhon'blc omt.Lakshmi boa m ina tn an , Momber (3)

Nonafor the applicspts even orv trie yacond call,

2. It is seen that none t'las bean a,--poariny for the a an 1 ican t s

. on ;sBusral aaxes ghen rhc3 caso uas listed since 23.8.98. Go

notice, has also been issued so far. In the circutnstancos, it
A.

appears that the applicants are no't interested in pursuing this

case. Accordingly OA is dismissed for def2u''t and non prosecution,

(Smt.Lakshmi 5uaminathan)
f'bmber (3)


